
WP(C). No.258/2014 
along with MC[WP(C)] No. 261/2014 

and MC[WP(C)] No. 27/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

 Learned counsel appearing for the parties submits at 

the Bar that this writ petition and misc. cases were referred to 

the Lok Adalat and both the parties appeared before the Lok 

Adalat on 25-07-2015.  

 Before the Lok Adalat, the parties had come to a 

settlement. In terms of the settlement, the Lok Adalat had 

passed the award dated 25-07-2015 and the same is placed 

before this Court.   

 Heard learned counsel appearing for the parties.  

 As agreed to and prayed for by learned counsel 

appearing for the parties, this writ petition and misc. cases 

are disposed of in terms of the award dated 25-07-2015 

passed by the Lok Adalat.  

 

 

 

       JUDGE 

 

S.Rynjah 
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CRL.PETN. No.21/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

 

  Perused the news item as well as the record placed 

before this Court. The learned Special Judge, (POCSO), 

Shillong passed an order dated 08-07-2015 for granting bail 

to the accused Md. Nurul Islam. On such perusal it appears 

prima facie that the correctness, legality or propriety of the 

orders dated 24-06-2015, order dated 26-06-2015 and order 

dated 08-07-2015 passed by the learned Special Judge 

(POCSO), Shillong, are required to be looked into. Accordingly, 

this Court by invoking its jurisdiction under Section 397 and 

401 read with 439(2) of the CrPC, a revision petition is 

registered against the said orders.    

 Taking the seriousness of this case, Mr. K.S.Kynjing, 

learned AG has been requested to appear in this case. Mr. 

K.S.Kynjing, learned counsel who happens to be in this Court 

entered appearance on behalf of the State. For convenience of 

this Court, the State of Meghalaya is treated as the petitioner 

and Md. Nurul Islam, accused in the Special (POCSO) case No. 

10 of 2014 u/s 342/354/376 (2) (9) (1)/ 506 IPC R/W  Section 

6/10 POCSO Act  is treated as the respondent. The learned AG 

is directed to produce the relevant records i.e. the chargesheet 

in connection with Special (POCSO) case No. 10 of 2014 u/s 

342/354/376 (2) (9) (1)/ 506 IPC R/W Section 6/10 POCSO 

Act. The State may file the affidavit containing the 

circumstances leading to the passing of the said orders by the 

learned Special Judge (POCSO), Shillong, and also the report 

from the concerned Police Station regarding the activities of 

Md. Nurul Islam before and after passing of the said orders.  

 Issue notice to the respondent/accused Md. Nurul 

Islam. 
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 It is made clear that the respondent/accused Md. Nurul 

Islam shall appear before this Court on the next date i.e. 10-

08-2015. The Superintendent of Police, East Khasi Hills 

District, Shillong is to ensure the appearance of Md. Nurul 

Islam before this Court on 10-08-2015. 

 Registry is directed to furnish a copy of this order to the 

Superintendent of Police, East Khasi Hills District, Shillong by 

Special Messenger and further steps should be taken for 

issuing notice to the respondent.  

 Registry is also directed to furnish a copy of the report 

dated 27-07-2015 prepared by the Registrar General of this 

registry to the learned AG within 48 hours. 

 List on 10-08-2015.  

 

 

        JUDGE 

 

S.Rynjah 

 

 

 

 

 

 



CRP. No.4/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

  

 Hearing will continue tomorrow. 

 

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 



MC[WP(C)] No. 144/2015 
in WP(C). No.180/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
 

29.07.2015   

 

 

 Heard Mr. A.S.Siddiqui, learned counsel appearing for 

the applicant and also Mr. S.Dey, learned counsel appearing 

for the respondents.  

 Nothing had been mentioned about the possession of 

the land in question in the present Misc. application. 

However, Mr. A.S.Siddiqui, learned counsel appearing for the 

applicant by referring to paragraph 6 of the writ petition 

contended that the members of the Church contributed the 

money for the construction of the Church.  

 Mr. S.Dey, learned counsel appearing for the 

respondents contended that in the present case there is 

dispute between the 2 groups as to who is in possession of the 

land in question.  

 Considering the submission of learned counsel for the 

parties, this Court is of the considered view that an interim 

order is called for and according it is provided that status quo 

of the Church or land in question as on today shall be 

maintained. However, liberty is granted to the respondents to 

file application for modification/alteration of the interim 

order.  

 List on 26-08-2015.  

 

  

       JUDGE 

 

S.Rynjah 



MC[WP(C)] No. 146/2015 
in WP(C). No.181/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
 

29.07.2015   

 

  Heard Mr. R.Mazumdar, learned counsel appearing for 

the petitioner and also Mr. N.Mozika, learned CGC appearing 

for the respondents. 

 Learned counsel appearing for the parties submits that 

this Court had already passed interim order in the writ 

petitions similar to the present writ petition for staying the 

operation of the impugned order. This being the situation, a 

similar interim order is called for. In the interim it is provided 

that operation of the impugned order dated 28-06-2015 shall 

remain suspended till the next returnable date.  

 List on 26-08-2015.   

 

 

       JUDGE 

 

S.Rynjah 

 

 

 



MC[WP(C)] No. 149/2015 
in WP(C). No.185/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
 

29.07.2015   

 

  Heard Mr. R.Mazumdar, learned counsel appearing for 

the petitioner and also Mr. N.Mozika, learned CGC appearing 

for the respondents. 

 Learned counsel appearing for the parties submits that 

this Court had already passed interim order in the writ 

petitions similar to the present writ petition for staying the 

operation of the impugned order. This being the situation, a 

similar interim order is called for. In the interim it is provided 

that operation of the impugned order dated 21-02-2015 shall 

remain suspended till the next returnable date.  

 List on 26-08-2015.   

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 



WP(C). No.180/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

 Heard Mr. A.S.Siddiqui, learned counsel appearing for 

the petitioner and also Mr. S. Dey, learned counsel appearing 

for the respondents.  

 Issue notice returnable 4(four) weeks.  

 No formal notice need be issued as the respondents 

have already entered appearance through Mr. S. Dey, learned 

counsel.  

 List on 26-08-2015.  

 

 

       JUDGE 

 

S.Rynjah 

 



WP(C). No.181/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

  Heard Mr. R.Mazumdar, learned counsel appearing for 

the petitioner and also Mr. N.Mozika, learned CGC appearing 

for the respondents.  

 Issue notice returnable 4(four) weeks.  

 No formal notice need be issued as the respondents 

have already entered appearance through the learned CGC.  

 List on 26-08-2015.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 



WP(C). No.184/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

 Mr. N.Mozika, learned counsel appearing for the 

petitioner prays for allowing to withdraw this writ petition 

with liberty to file fresh one, if so advised.  

 Mr. N.D.Chullai, learned Sr. GA has no objection.  

 Accordingly, this writ petition is allowed to be 

withdrawn with liberty to file a fresh one without prejudicing 

the right of the petitioner to file the writ petition, if so advised, 

on the same course of action.  

 Writ petition is disposed of as withdrawn.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 



WP(C). No.185/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

29.07.2015   

 

  Heard Mr. R.Mazumdar, learned counsel appearing for 

the petitioner and also Mr. N.Mozika, learned CGC appearing 

for the respondents.  

 Issue notice returnable 4(four) weeks.  

 No formal notice need be issued as the respondents 

have already entered appearance through the learned CGC.  

 List on 26-08-2015.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 


